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For the applicant 	G.K,Iviishr& Counsel 
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post of EDBPM, Gopal Prasad BO. Pursuant to the advertisement dt. 

18.1 .2000 circulated by the respondent No. 3. the applicant the private 
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Pradhan was selected to the said post from OBC comniunitv. in the 
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that communiix. ST candidates should be selected thilowed by OBC and 
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for whom the post was meant, were available, it is not understood as to 

under what extraneous consideration the respondent No. 3 selected the OBC 
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undoubtedly belongs to OBC candidate, therefore, he cou not ldhave  been 

considered for the said post while other SC candidates were available. 
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I 	or insnce SC candidates could not comp w 	 maefth 	 sk  

the advertisement, thereibre, they ignored the claim of the SC candidates and 

selected Pvt. Respondent No. 4 from OBC community. On tiirthei being 
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for being considered for the said post, he submitted that income certificate as 
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marks than the Pvt. Respondent No.4 In that view of the matter. we could 

not approve 4- tile actions taKen Dv tfle responuent 	wtuie appoIntIng 
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a direction to the respondent No. 3 to conduct the interview afresh of the 

T 	 ioncandidates wh 	i 	fl is 
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tUflCtjOfl of concerned EDBPM. he shall do so without any prejudice and 

rights and contentions of the parties. 

3. 	With the above observation the application is disposed of. 
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